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MR. DEPUTY-SPEAKER: The Point 
raised by Mr, Shantilal Shah relates to 
interpretation of the Constitution. It is 
not for the Chair to pronounce on the 
constitutionality or unconstitutionality of 

theBiII. 

15.26 brs. 

FINANCE BILL, 1970 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER. OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 

Sir. I move * 
"That the Bill to give effect to the fina-
ncial proposals of the Central Govern-
ment, for tbe linancial year 1970-71, be 

taken imo consideration." 

I had outlined the main features of the 
proposals contained in the Bill in my Bud-
let speech. The details of the specific provi-
.ioRs in the Bill have also been set forth 
in the Explanatory Memorandum circula-
ted to hon. Members, along with the 
Bu ~  papers. Hence, it is hardly necc.-
ssary to go OVer the ground agai n. On the 
present occasion, I should like merely to 
explain the principal chaoges that are pro-
posed to be introduced in the provisions 
of the BIll. In deciding on tbese changes, 
tbe valuable suggestions made by hon 
Members and others. during the past eight 
weeks have been taken intn accoun t. 

The central objective of the Budget pro-
PDsals has been widely appreciated both 
in tbis House and outside. There is Ii ttle 
reason. therefore. to disturb the general 
structure of tbe fiscal proposals in the BilL 
The Bill gi ves concrete shape to the task of 
reconciliog the need for augmented reven-
ues for developmental purposes. with tbat 
of using the fiscal device for furthering dis-
tributivejustice. Through these amendme-
nts, 1 propose to suggest a few changes 
which would make the fiscal proposals in 
certain instances more rational, and, in 
certain other cases, more purposive to 
achieve the stated goals. 

I shall start wi th direct taxes. The rele-

vant proposals in the Bill, while aiming to 
reduce the more extreme forms of income 
inequalities and to plug loopholes in the 
law leading to tax avoidance, also take 
care to provide greater incentives to savings 
and investments. The Bill makes provision 
to exemptfrom tax income upto Rs. 3000 
in a year, derived from investments in 
certain specilied catClories of linanical 
assets: investments in luch assets up to 
Rs. I.S lakhs are also beinl exempted 
from wealth tax. It is now proposed to in-
elude into those categories of investments 
also the deposits with State Financial 
Corporations and other approved 10il,-term 
financial institutions, this is bein, done to 
enable these equally worthy institutions 
also to attract deposits from members of 
the public for nation-building purposes. 

The tax on the interest payable by banks 
to their constituents is at present deducti-
ble at spurce. In the context of the Gove-
rnment's policy to extend significantly the 
coverage of banking to rural areas, it would 
be justi liable to at ter this arran&ment 
on administrative grounds. I propose to 
amend the relevant provision in the income 
tax Act so as to exempt, from deduction of 
tax at source, the interest earned from 
deposits with banking companies, including 
co-operative banks. 

In regard to charitable and religious 
trusts, the lIill makes certain changes in the 
existing law so as to check abuses which 
have come to light, and reduce the scope 
for the use of these trust funds to acquire 
control of industry and business in.,which 
author and his rei atives are interested. 
These proviSions in the Bill have been 
widely acclaimed, and there is no reason to 
make any major changes in the proposals. 
At the same time, while replying to the 
general di'lCussion on the Budget. I did 
indicate that we would try to remove any 
gonuinedifficulties. ",hichmay be faced by 
the affected parties in complying with 
some of the conditions introduced in the 
Bill. Under the Bill, tbe facility enjcyed 
earlier by a chari table or religious trust 
to accumulate 2S per cent of its current 
income has been withdrawn. However. as 
Honourable Members arc aware, there is 
already a provision in the existin, law 

.. Moved witb recommendation of tbe President. 
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where by such a :trust can accumulate its 
current income without attracting tax lia-
bility for a :maximum period of 10 years, 
for purposes authorised under the terms of 
the trust, provided the funds so accumula-
ted are invested in Government securities. 
It has been brought to my notice, that the 
requirement to invest the accumulated 
income exclusively in Government securi-
ties, is unduly restrictive. i1' that the 
funds so invested. would not be readily 
available to the trust in times of lnatural 
calamities J"li ke floods tand earthquakes; 
this restriction may also involve risk of 
loss when the investments are needed to 
b: is s~  of b:fore maturity. Tn order 
to remove this unintended hardship, I now 
propose to amend the  reicvant provision 
in the Bill so a, to allow the investment of 
accumulated income also in the form of 
deposits with the post office saving banks, 
with banking companies including co-ope-
rative banks, a' well as with approve:! 
long-term financial institutions such as 
State Financial Corporations. 

Under the Bill, a charitable or religious 
trust is liable to forfeit the exemption from 
lax on its income. if the income or prope-
rty of the trust is used to provide direct or 
indirect benefit to the author of the trust 
or h;s relatives. The Bill sets forth exam-
ples of transactions which would be regar-
ded as providing indirect benefits. A trust 
or institution which engaged in any of 
these transactions at any time during the 
previous year relevant to fhe assessment 
year 1971-72, would forfeit the exemption 
from tax on its income for that year. A, 
the previous year relevant to the assess-
ment year 1971-72 could, at the option of 
the trust, be the financial year 1970-71 or 
the calendar year 1970 Or the year end-
ing on Diwali in O;tober, 1970 or even 
the year ending on 30th June 1970, trusts 
which may already have engaged in these 
prohibited transactions before the announ-
cement of the Bu g~  proposals Ion Febru-
ary 28, 1970, would normally forfeit 
exemption from tax on their current in-
come. Such a result would be unintended 
in the case of religious trusts as also in the 
case of Ithe charitable trusts established 
before April 1, 1962, since the proposals 

in the Budget could not have been antICI-
pated. I therefore propose to provide that 
in the case of such trusts, any use of the 
trust income or income or property to 
provide direct or indirect benefits to the 
author, founder or any of his relatives is 
relation to any period upto 31st May, 1970 
would not entail forfeiture of the exemp-
tion from tax on their current income. 

Another circumstance specified in the 
Bill, which would lead to a complete forfe-
iture of the exemption from tax. is the 
invelltment of the trust funds, in any con-
cern in which the author Or founder of the 
trust or any of his relatives has a substa-
ntial interest, and the amount of the invest-
ment exceeds 5 per cent of the capital of 
'Ilat concern. In order to comply with the 
provision, a fairly large number of trusts 
and in9titutions would have to change 
tlleir pattern of investments in order (lhat 
they do not forfeit the exemption from 
tax on their current income. It has been 
represented that, unless a certain minimum 
time is allowed for the rearrangment of 
investments, there would be danger of 
widespread capital loss. :Since _anyjsudden 
rush for the sale of such shares ill the mar-
ket, could have a depressing effect 011 

share prices. In order to remove any bolla 
i ~ difficulti es, which trust may face in 
complying with this provision, I propose 
to allow them time upto 31st December, 
1970, to alter suitabUy their portfolio of 
investment. 

A related minor change is also proposed 
to be introduced. As I have just explained 
a ""aritable trust, under the proposals in 
the Bill, is liable to forfeit completely, 
the exemption from!lax on its income if 
its funds are invested in any concern in 
which the author, founder or any of his 
relatives has a substantial interest. However 
where the amJunt of investment does nOI 
exceed 5 per cent of the capital of that 
concern, such a trust would lose its exem-
ption, only in respect of the income deri-
ved from that investment. But persons 
making donations to such an institution. 
are liable to forfiet the  tax relief which 
they would otherwise be entitled to obtain 
in respect of their donations. It is propo-
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sed to introduce a specific provision, that 
persons making donations to a trust will 
continue to be eligible for tax relief, so 
long as the quantum of investment in 
any of the prohibited concerns does not 
exceed 5 per cent of the capital of slIch 
concerns. 

Under the Bill, capital gains arising 
from the transfer of agricultural land 
situated within the limits of any municipality 
or Cantonment Board, which has a popul-
ation of not less than 10,000 persons, will 
hereafler, be subjected to income tax. 
However, there will be instances, where 
agricultural lands in such municipal or 
other urban areas are held for bona fide 
agricultural proposes, often as the main 
source of livelihood. Where the holder of 
such land sells it, but acquires some other 
land elsewhere, in order to ,:continue his 
agricultural occuption, it would be justifia-
ble to exempt from tax, the capital gain 
arising to him, out of such a transaction; an 
amendment i. being introduced to this end. 

Under the provisions of the Bill, discre-
tionary trust -often created in order to 
evade or avoid taxation-are to be taxed at 
a Oat rate of 65 per cent on their incomes 
and 1.5 per cent on their wealth, or at the 
rates, applicable .to individuals, whichever 
is higher. However, I had said in. my Bud-
get speach that steps would; be takeD to 
exempt certain categories of existing disc-
reationary trusts. from taxation; at these 
Oat rates. The provisions will ,znot apply to 
trusts, created by employers for the beDe-
fit of their employees, such as provident 
funds, superannuationJ funds, gratuity 
fund., pension funds. etc; the necessary 
amendments are being moved. 

I now ref.r to an: amendment to the 
Wealth Tax. ~ Unlil:now, a farm house was 
exempt from the Wealth Tu. irrespective 
of the value of the house. UDder a propo-
• al in the Bill. such exemption would 
henccforth be limited to Rs. 1 lakh. For 
persons having extensive agricultural hol-
dings. however, there may be farm houses 
situated in .the midst of such_hOldings, the 
val ue of which may even exceed Rs. 1 lakh 
such persons may also own a' residential 
house apart form the farm u~  As the 
maintenance of a farm house is essential to 
direct agricultural operations. I propose to 

restore the slalus quo aI/Ie, and exempt 
altogether such a house from the liabili ty 
under the Wealth Tax, irrespective of value. 

We now come to the proposals in the 
Bill regarding indirect taxation. 'May 1 
stress again what I have said in my budge 
spcoch and in my reply to the lCDeral 
discussion on the Budget? In the presen t 
circumstances. we can scarcely i goore the 
role. which indirect taxes can play in broa-
denin, and strengthening ihe fiscal system. 
The major aim of fiscal proposals, with 
respect to indirect levies, is to augment our 
export effect, discourage the consumption 
of certain items, and protect the interests 
of the poorer sections of the community. 
J do not believe that the package of propo-
sals will distrub the general price stability 
either. Representati ons have, however, 
been made about the likely effects of some 
individual proposals. These have received 
our most careful . consideration, and we 
propose to introduce a number of modi-
fications, particularly to remove any har-
dships with the manufactures in the small 
scale sector may encounter. 

A number of representati ons have been 
received from the decentralised sector of 
the art silk industry, expressing conCern 
over the [difficulties, which they think 
millht arise with the declaration of values 
for purposes of assessment. It has also 
been urged that the price Iimi t of Rs. 2.50 
per sq. metre, upto which the rate of duty 
would be 3 per cent' ativalorem does not 
ensure that the common man's fabrics are 
taxed at a level. not exceeding the specific 
rates effective before the budget proposals. 
It is now proposed to fix tariff values, for 
the assessment of most varioties of art silk 
fabrics, which would simplify the process 
of assessment. At the same time, the slab 
up to which the effective rate of duty i. 
to be 3 per cent, is proposed to be raised 
from Rs. 2.50 to Rs. 3.00 per sq. metre . 
It is also proposed to give a reduction of 
S per cent In the duty chargeable on fabri-
cs, processed by "independent processors" 
when the grey cloth brought to such pro-
cessing houses. is dilivered to the ower, 
after processing, in_an uncut condition. 

Honourable Members will recall, that 
I had proposed the levy of ZO per CDCI 
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duty on television sets with great reluc-
tance. At the' present stage of our econo-
my, only the relatively belter-off can offord 
a television set, but television has an 
educative value in our conditions and as 
the TV manufacturing industry is in its 
infancy, I feel that tbe balance of advan-
tage lies in levying a some what lower duly 
tban was originally proposed; I tberefore 
propose to reduce the excise duty on this 
item from 20 per cent to 10 per cent ad 
valorem. To provide a furtber stimulus to 
the indigenous Industry, certain otber 
ancillary measures. such as reviewing the 
facilties provided under the existing 
Baggage Rules, and other regulations. 
whicb enable television sets to be brought 
into tbe country in large number., witbout 
tbe payment of duty, are ein~ considered. 

The abolition of exporl duty on lea bas 
generally been welcomed. The increase in 
tbe zonal excise dulies bas, bowever, 
brougbt forlb a large number of represen-
talions from lea producers, especially 
those among the weaker sectors, wbo stand 
to benefit less from the export duty redu-
ction, but wbose excise duty liability bas 
gone up, because of the predominance of 
internal sales over their export sales. There 
does not seem to be any justifiable case 
for an over-all reduclion of excise duties. 
However, some i n~ are necessary in 
tbe incidence of duty, on those garden., 
which arc small or the quality of wbose 
tea is inferior, and fetches low prices. In 
proposing modifications in tbe levy, I have 
kept in view the special problems of tbe 
small tea gardens in the Nilsiri district, 
and also in tbe Assam and Darjeeling 
areas. I,propose to limit the excise duty 
incidence \0 70 paise ger kII. in respect 
of tea cleared in the rest of the financial 
year 1970-71 wbicb is sold at a price not 
exceeding R •• 5 per kg. Tbe details of 
procedure to give efrect to tbis conceSSion, 
are being worked out, and will be notified 
seperately. In addition, the 10 % reduction 
in excise duty available to cooperative 
factories is being extended to 'bougbt-Ieaf' 
factories. 

I now turn to • few of the excises pro-
posed on commodities, when a sizeable 

production in the small-scale sector. It i. 
my intention to make these provisions, the 
least onerous for tbe small manufactures. 
I, tberefore, propose 10 exempt wholly from 
excise duty, the production of metal conta-
inen, safes and slrong boxes by units which 
do"not use power. I also propose to exem-
pt from excise duty. units which manufac-
ture safes and strong boxes up to a value 
of Rs. 50,000, provided, that the total 
annual output of such a unit does not;exc-
eed Rs. 21akhs in value. This exemption 
will also extend!o the manufactures of 
biscuits. In the case of metal containers, 
the exemption limit is being fixed at a still 
higher leyel of Rs. I lakb, since the value 
of such containers would include the com-
ponent of duly paid on lin plale used as 
raw material. 

I should not like the. cause of education 
to sutrer, hence matbematieal boxes, geom-
etry boxes and colouring boxes used for 
Students and chidern, irrespective of whe-
ther those are manufactured in the organi-
sed of small-scale sector, will also wholly 
be exempted, from excise duty. 

It is necessary to clarify, and, in some 
instances, marginally alter, the fiscal pro-
posals in respect of pasteurised, butter, 
refrigerating and air-conditioning applian-
ces, and plastics. Pasteurised buller. whicb 
is used in the same factory, either for 
making ghee or for re-constituting into 
milk, will not be charged to duty. Apart 
from tbe conession extended 10 compone-
nts, intended for the selling up of air con-
ditioning plants in hospitals. room-and 
package-type air-conditioners. also. if they 
are installed in hospitals, will get the bene-
fit of exemption from the increases propo-
sed in tbe Budget. Cold storage plants al r-
eady enjoy a concessional rate of duty, 
this concession i s being extended 10 fish-
freezing plants. In the case of plastics, 
certain anomalies resullinr. from the pro-
posed levy only P. V.C. sbeets are being 
rectified. 

I sbould like to clarify lhat it was no t 
our intention to brinK sallo, vermicelli and 
arrowroot, within the purview of the excise 
levy on • prepared and preserved foods'. 
Similarly, tbe levy on aerated waten is con· 
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lined only to products, which are manu-
factured with the aid of power, and are 
marketed with aregistered brand name or 
trade marlc 

As Honourable Members are aware. in 
order to stimulate the handloom sector of 
the cotton textile industry, we have already 
made effective an exemption from excised 
duty, of hank yarn of counts less than 40 
N, F. and reduced considerably the duty 
on hank yarn of higher counts. I now 
propose to extend the provision of total 
exemption to hank yarn in plain straight 
reels for counts other than 51 N. F. 

Las!1 y I come to the representations made 
by certain sections of the book trade rega-
rding the adjustments proposed in the 
postal tariffs, particularly regarding V. P.P. 
fees. As the proposed increase in fees on 
items of lesser val ue is rather steep. I 
propose that the V. P .P. charges be retai-

ned at 10 paise for al! packets up to Rs. 10 
in value. 

The changes proposed indirect taxes 
are not expected to have any significant 
impact on revenUe. The adjustment in 
excise duties would imply a reduction in 
revenue to the extent of Rs. I. 80 crores 
of which. about one-half would be because 
of the changes related to tea. The effect of 
the change in the V. P.P. rates would be 
approximately Rs. 8lakhs. 

Mr. DJputy-Spoaker. may I conclude by 
saying that we have made an effort to re-
move the genuine difficulties, which might 
have arisen because of some of the measu-
res proposed for direct and indirect taxa-
tion. In so doing. we have accepted a mar-
ginal sacrifice of resources. I know that 
this will nol satisfy all honourable Mem-
bers. However. we cannot escape from the 
stern obligation to mobilise resources for 
our development. Such a mobilisation 
imposes burdens on all sections of Our 
people and calls for secrifices. But we have 
sincerely endeavoured to ensure that the 
burdens do not fall heavily on those who 
arc least able to bear them. 
Sir, r mOTC. 

MR. DEPCTY-SPEAKER Motion 
moved 

"That the Bill to gi ve elfect to the 
Finance proporals of the Cantral Govern-
ment for the Finance year 1970-71, by 
taken into Consideration." 

Fifteen hours have been allotted for this 
BilL If the House agrees, ten hours may 
be given for general discussion, four hours 
for the Clauses and one hour for the third 
reading. 

SHRI RANGA (Srikakulam) : One hour 
for the thi rd reading will not be sufficient. 
The Speaker has got the discretion to 
increase the time by one hour. Kindly 
make it two hours for the third reading. 

"" m ""'" ~ i ~  ~ 
~  ~ ~ f.n!: 'ifl<: tii ~ 
'f.11 iflil I ll ~ ~ ~ 'l<: mr<tl!!r-f 
~ I ~ full; i ~~ ~i ~ 

~ ll ~  ~ ~ ~ ~ n  if 
~  1ft WI' '3ff1N I 

MR. DEPUTY-SPEAKER: Your points, 
I think, will be kept under consideration. 
Let us proceed. 

SHRI SHANTILAL SHAH (Bombay-
North-West) : I propose to offer a few 
comments on the Finance Bill, and not to 
go over all the points. I, therefore, do not 
propose to deal with matters relating to 
tea and cOlfee, sugar and petrol, which I 
am sure will be dealt wi th by my collea-
gues on this side. 

While the cost of living index in Febr-
uary last year was 205 with 1949 as the 
base, in February this year it has gone up 
to 215. That means there has been a rise 
of ten points. I think this will continue. 

As far as petrol is concerned, it is 
known that the cost of crude has gone 
down from I. 38 cents per barrel to 1.28 
cents per barrel. In the Bill there is an 
increase in excise duty on kerosene, furnace 
oil and motor spirit. As a result of the 
fall in the price of crude, there will be 
also a fall in the cost of kerosene, motor 
spirit, furnace oil etc. I hOpe that the 
Government will not appropriate the 
difference to themselves. I am sayin, 
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this because on the last occasion, when a 
previous committee had recommended that 
the prices be reduced and they were in facl 
reduced, the Government did not pass on 
the benefit to the consumer, but appro-
priated it to themselves. I have a fear 
that this time also the Government will do 
the same thing. I hope they will take note 

of what I have said. 

A. regards the Budget, the Prime 
Minister mentioned that it had been widely 
welcomed and appreciated. It was not 
because of the fiscal measures, it was a 
psychological trick. 

Originally. before the Budget came. for 
about a month and a little more, there 
was a hue and cry all over the country of 
'tiger, tiger' that something very drastic 
was coming, something which they call ed 
socialism. about which all the You ng 
Turkeys have been cackling. Nothing 
so drastic has come. What has 

been done would also ~ e been done by 
Mr. Morarji Desai a year or two later. 
Nothing new. nothing radical. The sense 
of relief is nol because of the budget pro-
posal. but because of a psychological atmo-
sphere b.fore and after. 

I come to my next point. The minImum 
taxable limit has been raised to 5,000. It is 
a half-hearted steps. Mr. Bhoothalingam 
has recommended thaI this limit should be 
raised to Rs. 7,500. He had pointed out 
that the cost of colleclion of lax at the 
lower level was almosl equal to the amou-
nt of collections and there was no benefit 
to the Trea,ury. I do nol know whether Mr. 
Bhoothalingam was,;an expert in; taxation; 
I am nOI. In any case the relier given by 
one hand is taken· away by the other hand, 
by the rise in i~es  It is nol 100 lale even 
now to consider whether the limit ,should 
not be brought up to Rs. 7,500 which 
might mean .ome real reli of. 

The Cenlre has no right to levy tax on 
aaricul tural income but just because there 
is no tax on agricultural income and reso-
urces are needed, they have done this. Tho 
,rime Minister is the head of a political 

organisation. The Chief Ministers or vart· 
ous States and some olher friends also do 
not want any agricultural income tax. Will 
the Prime Minister take a political deci-
sion thalll!!l'icultural  income tax ou,ht to 
be levied as the Planning Commission has 
recommended? This is a political conside-
ration. Income-tax on a!!l'iclllture has not 
been levied, not because it does not dc:se-
rve to be levied but because it will affect 
the VOles. About votes on agricultural 
income-tax I believe there are as many 
votes on this side. But here is a source of 
revenue where only a political decision can 
help us. 

My next point is the proposal to consi-
der levy of tax on the consolidated income 
0( husband and wife. I am surprised the 
Prime Minister should have entertained 
that thooght. It is only recentl y that the 
Indian womanhood is coming into its own. 
I! is getting some economic freedom. The 
proposal is to I ump together the income 
of husband and wife for the purpose of 
taxation. I knolll some cases, they are 
real, where husbands are drawing fat sala-
ries and with a view to escape taxation, a 
part is paid a< salary to the wife. ThaI i. 
tax avaidance and not tax evasion though 
it is as bad as tax evasion. If there are a 
few dozen cases in the country like that, 
is it right to say that every working 
woman shoul d be taxed? Husband and 
wife togelher earn pay Rs. 500/-each one 
getting Rs. 250/-; today neilher of them 
will pay tax but if they are to be 
lumped together their income will be taxa-
ble .... (Interruptions) The Prime Minister 
wanted an opi nion and I am cxperessing 
an opinion. Ionly wish that the Prime 
Minister had not even asked f or an opin-
ion and she would banish the thought 
which would hamper th. economic 
freedom of women in this countrv. 
What will happen? There are a large 
number or middle-class fami lies. They are 
married and have children. The women 
are seeking jobs not because they do not 
like their families and do not want to look 
after their children. Economic necessatie. 
of the present day compel them to seek a 
job. If we say that they will be taxed, it 
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will be very wrong. If it is intended to deal 
with these few persons who are avoiding 
tax by dividing the income in a legal 
manner between wife and husband, there 
is a legal way of doing it and it 
could bo done.: .... (Interruptions) 

No;', the present method is that as soon 
as the GJvernment finds that there are a 
few persons who are defaulting or who had 
done something wrong or improper, they 
extend the rule to cover all these innocent 
persons also. The rule of taxation should 
not be that because some persons misuse 
the law, therefore, one most punish the 
whole innocent class. The rule should be 
either, if at a!1 you cannot help it, allow the 
few to benefit but not hurt those innocent 
people. If possible, so mamige your affairs 
by law that those who are offending the law 
are caught and those who are innocent are 
not caught. As far as I understand, even 
the All-India Women's Conference has 
protested against consIderation of this 
proposal and I hope that the Prime Minister 
having expressed t>,at she wishes to consider 
it, at the end of this discussion would be 
able to say that this idea will no more be 
considered. 

In connection with the charitable trusts, up 
to now the charitable trusts could accum-' 
ulate their income up to 25 per ceAt over 
10 years, 'md then tney can use it for the 
purpose of trusts. The Prime Minister has 
indicated a certain relief and that partly 
meets the point which I wanted to mention. 
The proposal in the Bill was that the whole 
income must be spent within three months 
after the accounting year. Now that may 
be possible; but in case of a charitable trust 
which is intended for relief from famine 
flood or earthquake, how are you to spend 
within toree months? You cannot bring 
a famine or a flood or an earthquake in 
order to spend that money. (Interruption) 
She has made a concession; I have not been 
able io catch the full concession. I do not 
know whether it will meet the real difficulty. 

The other point is if the settler gets any 
benefit, then the whole of the income will 
be taxed. My suggestion is that in that case 
the settler may be taXed and up to the point 
to which the trust benefits the trust may be 
taxed, but to say that the whole of the 

. income will be fully taxed seems to be 

unreasonable. I actually know of a case of 
a person in Bombav who has settled in a 
bungalow belonging him at a hill station 
for this benefit of his staff. It is an educa-
tional institution: Supposnig goe" and stays 
in that place and pays this same charges 
which other members of his staff are to pay 
and the Income-tax Commissioner after two 
years comes and says, "'No, n01 You are not 
paying a fair rent; the fair rent was this," 
what happens. So, even if he pays, what all 
the other member of the staff of that institu-
tion have to pay, the Commissioner would 
still say that is not a fair amount that you 
have paid and we will tax you fully. The 
purpose of these proposals as mentioned 
here is to prevent control of industry and 
business by investment of accumulated 
amounts made by charitable trust>. It is 
a good, laudable object, but as was men-
tioned while taking a preliminary objection 
it is the purpose or is it the object of the 
Finance Act to regulate investment of public 
trusts? And if the investments have to be 
regulated, the better way would be to have 
a separate legislation a.there is in Bombay-
now in Maharashtra and Gujarat-as there 
is a public trust in Madras and as, I believe 
there is one in Uttar Pradesh. Not only 
investments, but there are many other 
things in connection wilh the administration 
of public trusts which require to be looked 
into. 

Some years ago, there was a Committee 
under the chairmanship of the late Sir C.P. 
Ramaswami Aiyar and that Committee had. 
made reommendations for a Public Trusts 
Administration Act. I believe the matter is 
now nearly five years old. If it is the desire 
of the Central Government that public 
trusts should be properly administered, that 
the funds of public trusts should be properly 
invested and not utilised in the manner 
which they wish to prevent, then the correct 
way is to bring legislation for control of the 
trus!s aad their administration. To use the 
Finance Act for an ulterior purpose is 
misuse of legislation. I lherefore submit 
that th';.e clauses may be so drfted Ihat 
trusts which are doinll good, lIenuine, chari-
table work are not hampered. If trust are 
to be well-administered, then a proper 
legislation should be brought in. 

16 brs. 
That brings me to a particularly intere-

sting amendment. that is, amendment No. 
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567 which has been broughtin by about 50 
Members of the House. The amendment 
briefly says that if the total tax payable as 
income-tax and wealth-tax exceeds 100 per 
cent of the income then the amount in 
excess of the 100 per cent should not be 
recovered and there will be a limit of 100 
per cent between the two. In a 
socialist pattern of life, there is noth-
ing objectionable in it. In that case, if it 
is more than 100 per cent, he would have 
paid something from his own assets or 
capital. Even as it is, when you take 100 
per cent, he and his family will have to 
be maintained out of his capital. But 
what is very interesting and intriguing is 
that I find that 14 members of the ruling 
party are in support of this amendment. 
Among them is Lhe Secretary of the 
Party. 

MR. DEPUTY-SPEAKER: He may 
continue his speech on Monday. Now, 
private members' business. 

16.01 lin. 

COMMITTEE ON PRIVATE MEM-
BERS' BJLLS AND RESOLUTIONS 

Sllrry-SECOND REPORT 

• SHRI TRIDIB KUMAR CHAUDHURY 
(Berhampore) : The question is : 

"That this House do agree with the 
Sixty-second Report of the Committee on 
Private Members' Bills and Resolutions 
presented to the House on the 29th 
April 1970." 

MR.. DEPUTY-SPEAKER. : The question 
is: 

·'That this House do agree With the 
Sixty-second Report of the Committee 
on Private Members' Bills and Resolu-· 
lions presented to the House on the 
29th April, 1970." 

The motion was adopted. 

RESOLUTION RE: RIGHT TO 
PROPER.TY-Collld. 

MR.. DEPUTY-SPEAKElt ; The House 
will now resume consideration of the.reso-
lution moved by Shri Ramamurti on Right 
to Property. Shri Madhu Limaye is to 
continue his speech, but he is absent. 
Mr. Randhir Singh. 

-n ~ i  ~ ~  : ~  

l i ~  ul ll~ u ;;ft ~ -.IT ~  

~ , ~ i\TIf 'l<: a'r ~i  3 ~ ~ ~ 

~  f'f; ~ <miiic <it qisTiR:<'I ~ ~ 
~ ~ ~ ~ ~ ~~ q;srifc<? ~~~ 
ij; ~i  ~  , ~~ arr'ii 5I1'T ~  'fi'r ~ 
ifIftm ~ ~  ~  ~ ~  l!liTfu"q;o 
'fmIT ~ arf"{ it ~  ~ ~  i\"imIT ~ I lrJf 
~i ii  i ~ i ~ ~~ om: 
i ~ ~ , ;;r) li~  if 'fTi1"UOf"U ~ ~ 
;;iT ~ q;<f. ~ ~ if ~  ;;rRr 

n ~ I ~ ~i l  l ~  'H <(I" ;;rrT.i f'fi" 
~ if. mr 30 li~ i ~ ~ ~iC  

;;r1IT;r;:r@ lrT'fTlfr 2 5 ~  i~ ~ ~ 

"Iir<{r ;;r","ol 'l"@ ~  I i ~ ~ ~ ft;rQ; 

~ ~  l ~  ~~ it ;;rrll" I ~ i  Cffo 'f;1" 
it mr.r'l' ~~ 'l'i': it :orrii f.f; ~  smriT 
it c:'t ~ Ifr mer <"I"m ~ lilfm mrcl" 
f.fim om 'l"@ ~  om: -.rr '3"«?r ~  

~ ~ ~~ <11m: ilr.rr 'iflil" err ~ 
~  ~ i ~ ~  3 l ~ 

m'f ~ ;ft;;r 'liT ~ 'f'{. <iT it ~ 
~ ~  ~ ~  ~~ n  ~ 
~ ~ 'f'{. Q,'f; mf<:r'f ~  ~ 

1fT ii ~ ~ ~  ~  it ~ ~ 
'!ilIT 'irii;m oT '3"'ir <n: ~ l ~ ~ 1!;<ro"1" 

~  ~ I m ~ ~ ~i n  'l<: mfulT 
lr) '3"'ir q;: it ~ ~ 1:!:<1-q;;r ~ ~ 
~ 1f1" m'f <'I'fI ~l  I ~ ~ l 

l!.it S'ir ;("I<f <n: ~~ ~n  ~ f.f; 
~ if; <lTerit;ofr ~  'f>T ~ ~~ 
~~  3!l"f Wt;; ~  "IT% Cfll: ~  om 
;;r$r ~ iI'R iffi'iT !iT ~  it f.fom 
I!iT ~  ~ 1fT f.fim ~ om i ~  


